FEN WA

HIGH COURT OF SIKKIM

Statement showing Institution, Disposal and Pendency of cases as on 30.09.2018.
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* 1(one) WP (C) stands adjourned sine- die.

**02(Two) MAC Appeals have been restored in terms of the Order dated 10/10/2017 passed by
Hon’ble Supreme Court in S.L.P No.27565 and 27566 of 2017,

High Court of Sikkim
Gangtok




